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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH: 
ORDERSHEET 

ORIGINAL APPLICATION No - ---------L-1 2009 

Transfer Application No 	: --------/2009 in O.A. No.--- 

Misc. Petition No 	: ------ /2009 in O.A. No.---------------- 

Contempt Petition No 	: ---------/2009 in O.A. No.---------------- 

Review Application No 	: --------- /2009 in O.A. No. --------------- 

• 	6. 	Execution Petition No 	: ---------/2009 in O.A. No. ---------------- 

• 	
Applicant ('S) 	: 

RCSpofldent (S) : ----------- --- 

Advocate for the 
Applicant (S)} 

Advocate for the: 
{Respondent (S)} 

Date 

LE 

NoLes of the Registry 

•Lj) 	•.-:t1 ::, 	fl 	LL. 

bl 
- 

y. hegiStra' 

dp9; 
LwL Jto& 

° V 	-rr -QAL  

Order of the Tribunal 

AppllcanVs gtievance is that she was 

medical leave from 18It  September to 

ruary 2009 when she apped for leave on 

Average Pay (IHAP) W she forgot to 

ntion the word "commuted". For that 

son the Respondents have taken a decision 

recover a sum of Rs. 3,00,726/- from her 

iry. When Apphcant filed representation for 

essary correction, the Respondents 

cted the some vide communication dated 

082009 taking the shelter citing para 505 of 

C Vol-I, stating conversion of one kind of 

ive into another can not be made beyond 

days. 

Learned counsel for the Appkcant has 

)mitted that Appcdnt is having 512 days 

W to her credit. 

Contd/- 

I! 



.1.- 

Contd/-  

30.11.2009 

lnvewotithove,A&nit issue otice14i 
Respondent Rue 111)(i) of C.A.T(Proce/re). 
Rules 1987. It was prayed that the Respondents 
be restrained from making recovery of Rs 
30073/- per month from her salary . We find 7  that prima fade case has been made out and 

she would suffer irreparable loss and irury. 

Accordingly, we restrain the Respondents from 

making any recovery from her salary of the 
Month of December 2009. 

Ust on 14.12.2009. 

(Madan l ' haturvedi) (Mukesh Kurnar Gupta) 

	

ember (A) 	Member M 

14.12.2009 	 On the request of Dr.M.C.Sarrno 

learned Counsel for Railways two weeks time is. 
extended to file reply. 	 .. 

1J5t the matter on 11.01.2010. /O.12 - T 

Interim order shall continue. 
Ivy ( I 

	

(Madan K~u r Chaturvedi) 	(Mukesh Kurnär Gtpa). 
Member (A) 	 Member (J) 

JIm! 
!4 •(LLffiJ 1.2010 	Heard Mr. A. Charnuah appearing on 

behalf of applicant and also Dr. M.C. 
• 	 P 	 c.. do y JvtM'y.. 	Sarma, appearing for Respondents. Dr. 

	

j 	 M.C. Sanna, learned Standing counsel for 
Respondents states that }espondents have P 	
conceded to grant relief as prayed for by 
applicant in present cas 

)Ii 	 , 	 In the circumstances O.A. is disposed 
- 	 of requiring the Bospondents to pass 

appropriate order granting appropriate' 
,,V1, /ii' 'e/ relief to applicant witbin a period of two (2), 

weeks and consequential action to follow 
i.e. grant of leave on Half Average Pay. 

• 	 (LfiAP) as commuted. No costs. 

e1'/I/tO 	

(MUI UPta) er   
kA 	. 	 • 
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.d IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
GUWAHATI BENCH 

ORIGINAL APPLICATION No.(j_2oo9 

Dr. (Mrs.) Roopali Deka 

- 	Applicant 

a 

2. Nov 2009 

Guwahati Bench 1 
Two 4I'4Litj 

-i t 

Versus 

The Union of India & Ors 

SYNOPSIS 

Respondents 

The applicant before this Hon'ble Tribunal is a Doctor and a specialist in Obstetrics and 

Gynaecology (O&G). She is an employee of the Indian Railway and posted at N.F. Railway Central 
Hospital and now she is a Sr. Divisional Medical Officer (Selection Grade) and Grade-A Gazetted 

Officer. The Applicant is a heart patient and she is fitted with a Pace Maker since 1982 and she 

had undergone heart surgery for 4 times for implantation of Pace Maker into her heart and the last 

implantation was made in the year 2003. Apart from the CAD (Coronary Artery Disease) the 

Applicant is also a Type 2 Diabetic patient with Hypertension and Anaemia (Hb E). All together the 
Applicant is living a very shaky and wobbly life. In the year 2008 on 18/09/08 the applicant fell 
seriously ill and she was admitted into the ICU immediately. Thereafter3  she had been taken to the 
Cardiac Institute of Perambur, Chennai, Southern Railway for advance treatment and after a 

rigmarole of 5 months medicinal fight the applicant recovered and resumed her duties on 23/02/09 

but she had to go on leave again on 24/02/09 for 10 days and she finally resumed her duties on 

06/03/09. On 06/03/09 the applicant applied for her Leave in the prescribed format and she applied 
for Leave on Half Average Pay (LH) but inadvertently she forgot to mention the word 
"Commuted". And for that reason the Respondent Authority started deducting Rs.30, 073I.pç 
month from the salary of the applicant from the Month of May 2009. The applicant filed 
'representation to this effect but the Respondents declined to consider any representation. 

Importantly, the Respondents Authorities have not issued any prior notice deducting such 
a huge amount from the salary of the applicant. The Respondents neither passed any formal order 

to this effect nor communicated the applicant informing the details of the purported overdrawn and' 

the total amount to be deducted from the salary of the applicant. Being aggrieved, the applicant 
filed this Original Application for redressal of her Grievance. 

Filed By 

shini Chamuah, Advocate 



Date 

 18/09/08 to 22/02/09 
 06/03/09 

02. 15/06/09 

 16/07/09 
 28/08/09 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
GUWAHATI BENCH 

ORIGINAL APPLICATION No.A'-f2oo9 

Dr. (Mrs.) Roopali Deka 

Applicant 
Versus 

The Union of India & Ors 

Respondents 
Central AdmintratTrjl 

TRwq 

Guwahatj Bench 
Period of Leave (158 Days) 	 jI1T'ft 	izrcft 
Date of Application for Leave. 

Representation of the applicant praying conversion of the 
LHAP to Commuted LHAP 

Reminder tb the representation dated 15/06/09. 

Impugned Letter rejecting the representations of the 
applicant. 

Filed By 
tk~zz  

Ashim Chamuah, Advocate 

Lisi OF DATES 

Particulars ____ 	
26 NOV29 
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ORIGINAL APPLICATION No. 2OQ9 

Dr. (Mrs.) Roopali Deka 	- 

App!icant 
Versus 

The Union of India & Ors 

•_Respondents. 

INDEX 

SL NO. RARTICULARS 

 Body of the Petition  

 Verification & Affidavit  

 Annexure 1  

 Anñexure 2 

 Annexure 3 

 Annexure 4 

7 Annexure 5 
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Ashim Chamuah 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 	t 
GUWAHATI BENCH 	 t 

ORIGINAL APPLICATION No. 	2009  

Dr. (Mrs.) Roopali Deka 

Wife of Dr. B. R. Deka 

Resident of Railway Quarter No.417, 

Numbari, Maligaon, Guwahati-78101 1, 

Kamrup, Assam. 

Applicant 

Versus 

The Union of India 
Represented by the Secretary, 

Ministry of Railway, 

"RAIL BHAWAN", New Delhi110001,..- 

The General Manager 

N. F. Railway Head Quarter 

Maligaon, Guwahati -78101 1..._.-

Kamrup, Assam. 

The General Manager (Personnel) 

N. F. Railway Head Quarter 

Maligaon, Guwahati -781011, 

Kamrup, Assam 

The Chief Medical Director 
N. F. Railway Head Quarter 

Ma?igaon, Guwahati78101 1, 

Kamrup, Assam. 

The Medical Director 
NF Railway Central Hospital, 

Maligaon, Guwahati-781011 

Kamrup, Assam. 

it,entralAdimnisbrativ  
I 

26 NO\J2009 it 

Guwahati Bench 
ir 	Tl141 

Respondents 



DETAILS OF APPLICATION 	 0 	 * 4 
1; PARTICULARS OF ORDERS AGAINST WHICH THIS APPLICATION 

ISMADE 	 I 
This application has beenpreferred against illegal recovery from monthly salary, non-

adjustment of leave account and illegal and arbitrary denial to grant commuted leave. The crux 

of the matter is that the applicant was on sick leave from 18th September 2008 to 22nd 

February 2009 under medical certificate from appropriate authority. The applicant is a Cardiac 

patient along with Type 2 Diabetic, Hypertension and HbE diseases due to which very often she 
• needs medical care. Apart from that the applicant is a patient of Coronary Artery Disease (CAD) 

as such she is totally Pace Maker Dependent. While joining her duties after the aforesaid period 
the applicant applied for leave under appropriate medical certificate. In the said application she 
prayed for granting leave from LEAVE ON HALF AVERAGE PAY" (herein after referred to as 
LHAP) account but inadvertently she forgot to mention the word COMMUTED  LEAVE". Later on, 
the applicant applied before the authority to grant the said leave as Commuted Leave, which, 
however, had been rejected by the General Manager (P) citing the Paragraph 505 of IREC Vol-i 
vide his Letter No.363E/1/3720(0) dated 28/08/09. 

JURISDICTION OF THE TRIBUNAL 

The applicant declares that the subject matter of the application is within the jurisdiction 
of this Hon'ble Tribunal. 	 . 

LIMITATION 	 . 

The Applicant declares that the application is within the limitation prescribed under   

section of the Administrative Tribunal Act 1985. 	
26 ov 2& 

FACTS OF THE CASE 	 . Guwahatj 
4(A).. That the Applicant joined the Indian Railways in the year 1979 as Assistant Divisi 

Medical Officer and was posted at Central Hospital, Maligaon under N.F. Railway. Now, she 

• has been working as Senior Divisional Medical Officer (SelectiOn Grade) and Grade-A Gazetted 

Officer (in short "Sr. DM0"), specialist in Obstetrics and Gynaecology (O&G) in the said 
Hospital and she is due to retire on 31st  December 2013 on attaining her age of 
superannuation. It is worthy to mention herein •  that her husband Dr. B.R. Deka, an 
Ophthalmologist is also posted at Central Hospital, Maligaon under N.E. Railway. 0 

4(B) 	That in the year 1982 while the Applicant was in Calcutta on official duty, she suffered 
from a sudden cardiac arrest and she had to be rushed to the Railway Hospital, Calcutta by her 
colleagues where she had to undergo a cardiac surgery and a Pace Maker was (Contd.) 
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implanted. Since then she has undergone pace maker implantation for 4 (four) times till date 

and the last upgraded double chambered Pace Maker was implanted in the year 2003. It may 

be mentioned herein that already 6 (Six) years have been elapsed since the last Pace Maker 
was implanted hence at any moment the component battery may require an urgent 

replacement due to depletion. As per medical opinion the Applicant has a complete heart 

block and she is totally Pace dependent, besides she is a Type 2 Diabetic with 	(Tç 
Hypertension and Hb E Disease (Anaemia). 

Photocopies of the Identity Card of implantation of Pace 

Maker is Annexed herewith and marked as Annexuer-1 

(series). 

That due to the aforesaid multiple illness, the Applicant has to take sick leave off and 

on and her ill health does not permit her to perform strenuous activities and she requires strict 

and continuous medical vigilance. The Applicant is continuously under treatment for all the 

multiple diseases in various hospitals including Guwahati Medical College Hospital and 
Institute for Cardiac Treatment and Research, Southern Railway Head Quarters Hospital, 

Perambur, Chennai. 

That the applicant on 18/09/08 suddenly fell ill and admitted into the Hospital. 

immediately and she had to go for a prolong treatment for recovery upto 22/02/09 and after a 

rigmarole of medicinal fight the applicant became little fit to resume her duties and 
Ceitral Acrnntstrtve 

resumed her office on 23/02/09. But again on 24/02/09 she had go on leave for 10 daysi. - 

upto 05/03/09 and finally she resumed her duty on 06/03/09. 
26 NOV 20 

That the applicant applied for leave vide her application dated 06/03/09 andj the Guwahati Bn 
applicant sought for LHAP but due to slip of pen the applicant had not mentioned the ord 	rrt 
"Commuted". In fact, that is not a mistake and non-mentioning of the word 'Commuted' 

makes no difference since a person was on sick leave for a continuous period about 5 months 
and the leave she/he sought for would definitely be "Commuted" only. The applicant begs to 
state that there are many instances that the Railway Servants never mentioned the word 
"Commuted" while applying for LHAP but they have been. allowed Commuted Leave. The 
respondents, in the instant case, also granted the leave as Commuted Leave only but later on 
that had been manipulated at the behest of some autocratic persons and that is why the 
respondent authority did not take any action for first 2 months i.e. for the month of March and 
April 2009 and they allowed the applicant to draw full salary but they started deducting (Contd.) 
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money from the salary of the applicant from the month of May 2009 onwards @ Rs.30,0731- 

(Rupees Thirty Thousand Seventy Three) only per month. 	 4 
That prior to resuming her Office on 06/03/09, the Respondents had issued 2 orders 

directing the applicant to move to Lumding on line duty twice a week including night stay at 

Lumding vide orders dated 18/03/09 and 03/04/09 without considering the medical board's 

advice, which, however, had been challenged in the Hon'ble Gauhati High Court by filing a Writ 

Petition being W. P.(C) No.1586/09. The Hon'ble High Court, however, while dismissing the 

Writ Petition for want of jurisdiction given an interim order and advised the applicant to 

approach this Hon'ble Tribunal for redressal of her grievance. The applicant, as per the advice 

of the High Court approached this Hon'ble Tribunal by filing an Original Application being 0. A. 

No.85 of 2009 wherein this Hon'ble Tribunal was pleased to grant interim relief to the applicant 

vide order dated 14/05/09 until the disposal of the said application. 

That the Respondents getting annoyed with the order of the Hon'ble High Court and 

Hon'ble Tribunal started finding any flaw of the applicant and they have left no stone unturned 

to punish the applicant. There are many instances by which it can be showed that how cruel 

some Government Officers may be. The then General Manger (Mr. A. Swami) compelled his 

subordinates to serve a show cause notice, vide Notice Dated 03/04/09, upon the applicant 
when she was admitted into the Intensive Care Unit of the Maligaon Central Hospital and this 
is probably the last instance of arbitrariness and autocratic behaviour of any Government 
Servant. 

Be that as it may, the respondent authority could do nothing against the applicant since 

she was under the protection of this Honble Tribunal and the concerned Doctor of Maligaon 

Central Hospital had referred to Cardiac Institute of Perambur, Chennai, Southern Railway for 

advance treatment. When she became fit to join her duty and applied for granting leave vide 

application dated 06/03/09 and the applicant due to slip of pen did not mention the word 
"Commuted leave" which were to be deducted from the LHAP Account. Then the respondents 
arbitrarily and with all ma/a fide intention magnified a small thing and the Respondents started 
deducting Rs30,073I- (Rupees Thirty Thousand Seventy Three) only per month from the 
salary of the applicant from the month of May 2009 without assigning any reason and without 
any prior notice and on being asked by the applicant as regard the deduction of the said sum 
the Respondent No.4 & 5 replied that this deduction is made because of non-mentioning of the 
word "Commuted" in the Leave Application. (Contd.) 

tweTh!iufl 

6CjV2UQ9 

Guwhati Bn* 
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I  Photostat copy of the Salary Slip from the Month of 
May 2009 to November 2009 are annexed hereto and 

marked as Annexure-2 (Series). 

4(H) That the applicant having received the salary slip for the month of May 2009 had came 

to know that a sum of Rs.30,0731- (Rupees Thirty Thousand Seventy Three) only has been 

deducted from the monthly salary of the applicant since it was purported to be overdrawn as 

per the calculation of the respondent authority. The contention of the Respondents is that since 

the applicant applied for Leave on Half Average Pay (LHAP) for sick leave period i.e. from 

18109/09 to 22/02/09 (158 days) and she was getting full salary for that period for which she is 

not entitled to as such the Respondents ordered for recovery of the excess payment made to 

her and since May 2009 the Respondents are deducting Rs.30,0731- (Rupees Thirty 
Thousand Seventy Three) only per month from the monthly salary of the applicant. 

Ii 
4(l) 	That it is most pivotal to mention herein that the respondent authority till to date neither 

issued any notice to the applicant informing the decision of the Respondents to recover a 

certain amount as purported to be overdrawn nor informed the applicant in writing about the 

total amount to be recovered from the applicant. This has created an anomalous situation in 

the life of the applicant. Tho applicant after much persuasion could come to know that the 
Respondents will recover a total sum of Rs.3, 00,7261- in 10 months. It has already passed 7 
months that the Respondents are deducting money from the salary of the applicant illegally and 
without any authority. 

That after having the information through the salary slip for the month of May 2009 the 

applicant immediately made an application to the Chief Medical Director i.e. The Respondent 

No.4 for conversion of her LHAP into the Commuted LHAP vide Application dated 15/06/09 

which had duly been received by the said Respondent's office on the said date itself. But the 
Respondents did nothing on the application of the applicant. 

A copy of the said applications dated 15/06/09 is 
annexed hereto and marked as Annexure-3. 

That when the Respondents are doing nothing with the aforesaid application filed by 
the applicant, the applicant again filed a representation vide letter dated 16/07/09 referring to 

her eaier letter then the Respondents issued the impugned reply vide letter No.363E/1/372(0) 
dated 28/08/09 stating inter alia that conversion of leave from one into another may be (Contd.) 

Cents AdtEvefluna1 

26PV2OU9 
:•L 	ak eth 
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' granted if it is applied within 30 days of granting the main leave application. The Respondents 
referred to the IREC Paragraph 505 (Vol.1) while rejecting the representation of the applicant. 

Photocopies of the application dated 16/07/09 and 

reply letter dated 28/08/09 are annexed hereto and 
marked as Annexure 4 & 5 respectively. 

That it is true that the applicant in his application applied for the conversion of the leave 

from LHAP into Commuted LHAP on 15/06/09 that means she applied for conversion of leave 

after almost 90 days. So the Respondents Authority in the guise of Rule 505 of the Indian 

Railway Establishment Code replied that conversion can not be granted after 30 days as such 

the respondent authority started deducting money from the salary of the applicant, however, 

without serving any notice and even without showing to the applicant, the calculation of the 

total amount purported to be overdrawn and the said act of the respondents is prima fade a 
violation of the Principles of Natural Justice. 

That apart, it is most pertinent to mention herein that by the application dated 
15/06/09 and 16107109 the applicant never applied for conversion of her Leave from 
LHAP to any kind of OTHER LEAVE but requested to grant the said leave as Commuted 
and no way that is a conversion of its kind so the Rule 505 has no implication in the 
instant case. 

That the applicant respectfully states and submits thatthe applicant is having 512 days 
LHAP to her credit. The Salary Slip for the month of May 2009 to November 2009 is showing 

the said data. If the applicant is having 512 days LHAP to her credit that means it is equal to 
256 days Full Day but the applicant was on leave for 158 days only. So without exhausting 
the leave existed into the credit of the applicant the respondent can not say that the applicant 

has overdrawn any money since she was paid in full for her leave period. It is pertinent to 
mention herein that the applicant is havinci 512 days LHAP and 315 days LAP to her credit as 
on 30th May 2009. 

That the respondents have verbally stated that they will recover a total sum of 
Rs.3,00,7261- (Rupees Three Lakhs Seven Hundred Twenty Six) from the salary of the 
applicant since, as per their view, the said amount is overdrawn by the Applicant. 

(Contd.) 

iov?OU9  
GuwahatBGnth 
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5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS 

That the order of recovery of Rs.3,00,726!- (Rupees Three Lakhs Seven Hundred 

Twenty Six) from the salary of the applicant is out and out illegal so far as the relevant leave 

Rules of the Indian Railway Establishment Code is concerned. 

That the order for recovery from the salary of the applicant without serving any prior 
notice is prima facie violation of the Principles of Natural Justice hence liable to be interfered 

with. 

That without exhausting the leave existed into the credit of the applicant the 

Respondents can not pass an order holding the salary drawn during the leave period as 

overdrawn. Hence the impugned actions of the Respondents are not sustainable in law and as 

such liable to be set aside and/or quashed. 

That by the applications dated 15/06/09 and 16/07/09 the applicant never applied for 

conversion of her Leave from LHAP to any kind of OTHER LEAVE but requested to grant the 

said leave as Commuted one and no way that is a conversion of its kind so the Rule 505 has 

no implication in the instant case as such the decision of the Respondents are bad in law and 
liable to be quashed and/or set aside. 

That the leave granted to the applicant were under the appropriate medical certificate 

hence there is no perversity in law to grant Commuted Leave to the applicant for which she is 

entitled to. Even then the applicant due to slip of her pen failed to mention the word 

"Commuted" but her intention was crystal clear that she had applied for Commuted Leave from 

her LHAP Account, which is still standing as 512 days to her credit. The applicant respectfully 

submits that it is an established practice in the Respondents' organisation that while a person 
applied Leave from his/her LHAP account it is treated as Commuted Leave if it is not a single 
day leave. And in the instant case the applicant was continuously on leave for 158 days so 
there is no reason why the applicant will apply for non commuted leave. From the said fact it 

could be reasonably perceived that the intention of the applicant was quite clear that she had 
applied for Commuted Leave .  only. Hence the impugned actions of the Respondents are liable 
to be interfered with. 

(Contd.) 

tnTri Inal 
r!1T91 

2 6  EN ?W 

Guwahati Bench 
- 

4 
cç 



That the impugned action of the Respondents Authority is without authority and without 

appropriate written order so prima fade bad in law as such liable to be interfered with. 

That the impugned action of the respondents are the outburst of their anger since they 

failed to exercise their autocratic official supremacy hence they are out and out bias, ma/a fide 

and arbitrary as such liable to be interfered with. 

That the applicant begs to submit that such autocracy of the respondent authority is a 

glaring example of violation of the established Principles of service jurisprudence and 

Principles of Natural Justice. The applicant further begs to state and submit that this is 

oppression upon the applicant. The respondents, for any reason whatsoever, can not put the 

applicant into a troublesome service condition which is an absolute departure from the welfare 

nature of the organisation. The Indian Railway being a model employer of the Country shall not 

act so arbitrarily. 

DETAILS OF REMEDIES EXHAUSTED 
• 	

S 	 The applicant stated that there is no remedy under any rule and this Hon'ble Tribuhal is 

the only remedy. 

MATTER NOT PENDING BEFORE ANY COURT OF LAW 

The applicant declares that there is no case pending before any other court of law or Tribunal 

pertaining to the same subject matter between the same parties. 

RELIEF SOUGHT FOR 

In the above facts and circumstances of the case the applicant prays for the following 

relief (s):- 

8(i) The order of recovery from the salary of the 

applicant to the tune of Rs.3,00,7261- (Rupees 

Three Lakhs Seven Hundred Twenty Six) which 

is being deducted @ Rs.30,0731- per month shall 

be quashed and/or set aside. 

8(u) The order dated 28/08/09 passed in reply to 

• the application (16/07/09) of the applicant, being 

illegal, unreasonable and perverse in Law; shall be 

set aside and/or quashed. (ontd.) 

Cx-fltti AnttIveThbIth 
rr4 	trit 

; 	26 NOV2009 
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8(iii) The respondent authority be directed to 

refund the amount already recovered from the 

Salary of the applicant since May 2009 upto date. 

8(iv) The respondent authority be directed to 

adjust the leave of the applicant (158 days) from the 

LHAP account as commuted leave  and all other 

consequential relief as admissible in law. 

INTERIM RELIEF 

In the above facts and circumstances, pending disposal of this Original Application, the 

applicant prays for an interim order staying the recovery of Rs.30,0731- per month from the 

salary of the applicant. 

That this application is filed through Lawyer. 

ii. PARTICULARS OF POSTAL ORDER 

IPON0. 	3961 

Date of Issue: 	ii / 9 
Issuing Post office: GPO Guwahati 

Issued in favour of: Central Administrative Tribunal, Gauhati Bench. 

Value: Rs.501- (Fifty) only 

12. List of Enclosures as per index 

Cn Adrnnstrth,eTribunai 

2 6  NOV ?. 

Guwahati Bench 

(Contd.) 



VERIFICATION 

I, Dr. (Mrs.) Roopali Deka,AWife  of Dr. B.R. Deka, Resident of Railway Quarter No.417, 

Numbari, Maligaon, Guwahati-781011, Kamrup, Assam, do hereby solemnly affirm and 

verify that the statements made in the aforesaid paragraphs are true to the best of my 

knowledge, belief and infprmation and I have not concealed anything material therefrom. . 

And I put my hand unto this verification on this 	day of Nov. 2009 in 

Guwahati, Assam. 

Identified by 

OAA)\ 

Advocate/ Advocte's Clerk 
	

Soar aJ °i' 

Signature/Deponent 

/ 

9 6 NOV 2009 

Guwahati Bench 
1TT -4IHId 



Identified by I 	r 	
TJ1 

Deponent 

1• 

a 

A FF11) A V I T 

I, Dr. (Mrs ..) Roopali Deka, aged about 54 years Wife of Dr. B.R. Deka, Resident of 

Railway Quarter No.417, Numbari, Maligaon, Guwahati-781011, Kamrup, Assam, do 

hereby solemnly affirm and declare as follows: 

That I am the applicant in the instant case as such I am well acquainted with ,the facts 
and circumstances of the case and I am authorised to swear this affidavit. 

2. 	That the statements made in this affidavit and its accompanying petition's statements 

made in the paragraph 1/2—, 2  2  ('c) * 4a)  
L(F) 	4( )  

are true to the best of my knowledge and belief and the statement made in the 

paragraphs 4(E) 
are information derived from the record which I believe to be true and rest are, my 
humble submission before this Hon'ble Tribunal 

And l'sign this affidavit on this 	 day of /Vo' 	2009 at Guwahati. 
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IMPLANTED DEVICE 
IDENTIFICATION CARD 

Dr. Miss Ruplai Niog, 
c/o Late B. R. Neog, Pubsarauia, 

• 	P. 0. Silpukuri, Modil 5989 Rate 

Phone India. 	Sedal Number EE1O1O11OR 

Device: CerdiacPecemaker , 	TypeofLeadi 6961 

• 	Type: Demand 	' 	oetoof Implant jan.9,1982 

	

IN CASE OF EMERGENCY CONTACT PHYSICIAN 	 I: 
• 	 IDENTIFIED ON REVERSE OF CARD 

- ............ - 	 - 

kaeg Physician Dr. S • C. Kundu 

Address B. R. Singh Hospital, 
Sealdah; Calcutta, W.B., 

2691 	india. 

Phone Nurrber 

MedLronic 

CentrJ Adrm 	ye 
T1T 

2 6 NOV ?3Q9 

Guwahati Bench 
9iq 



/ ;( 	 IMPLANTED DEVICE 

• 	'' 	 rflHu 13. 

Dr. BupaJi DeIa, 	
0, 	

0 

C/0. N. F. BaJiway., 
Mali gaon, 
Gau1i.ti . 	 Model:8.403 Rate: 	70 

Phone: 	 SerIal Number1 ' 	230069 3 H 
Device: Cardiac Pacemaker 	 Type of Leads: 

Type: 	Demand 	Date of Implant: 4 . i 2 • 8? 

IN CASE OF EMERGENCY CONTACT PHYSICIAN 
e 	 IDENTIFIED ON REVERSE OF CARD 

-: 	•.. 	

•0 

0 	

.. 	

0.. 

Physician: 	Dr. T.D.Bhattacli.atj.e.e, 
Dr. Basu Maflic1, 

0 	

Address: B . B. S :i ngh Ho pi t a J , 	. 
0 	SeaJdah 
1E'703 	CaJcutta. 

Phone Nurriber: 	3 5 4075  

0 	 0 

• 0 

	

Medtronic 	
0 

0 	 ..• 	

JO) 

Central AdmtrtjveT,'jbnaI 

	

M 	Z1TT1ZT 

26 NOV 

Guwahati Bench 



	

1 	 ' : 

top 	• 	CAtDIAC PACEMAKER 

VoLi.

IDENTIFICAtION CARD 

• Intermedks Inc. 
P.O. Box 617• FreeDort. Texcz 77541 

Name DR.RUPAtI DEKA 	Rate 7OPPM 
Address 276,' Nar Maligeon, 

OTAF 	 .GUWAATI-78101I 
Phone 	 Modal 292- 05 

571574. 	SerlaiNumber 102356 
TypeolLoads 6961 

Dateoflmplanl 20.5.98 
IN CASE OF EMERGENCY CONTACT PHYSICIAN 

IDENTIFIED ON REVERSE OF CARD 

•---•----- 	 ........ 

Physician's Name DR • K • A • A.PRAHAN. 

Address 	 bif CarJ.ioiogit 
Railway Hospital, 
Perambur, CHENfliI-6 00023. 3 

Phone 	6443051 

-) f 	 • 	
• 

FORM 60 511040011 

26 1'O\ 209 

Guwahati Bench 



INSTiTUTE FOR CARDJAC TREATMENT & RESEARCH 
DEPARTMENT' OF CARDIOLOGY 

SOUThERN RAILWAY HEADQUARTERS HOSPiTAL 
AYANAVARAM, CHENNAI 600 023. 

DUAL CHAMBER PACEMAKER IMPLANTATION DATA 

Patku('s Nauuo 	M$.IU)OPAL1 J)EKA 	Age/Sex: 491F 	lUy. 

Address 	 : Sr.DMO, MLG/NF Rly. 
1/2003/8846 

S1.No. 1037 
Referred by 

Indication for Pacing : CHB PPI implaited in 1982, PG replacement on 1987 & 1998 

Date of Implantation 	23.07.03 

PACEMAKER DETAILS 

a) Manufacturer & TWe 	: 	MEDThONIC, DUAL CHAMBER 	 bunal 

Mode' No. 	 : 	SIGMA SD203 

Serial No. 	 : 	PJD 1975554 	 4 	26 Nfl' ?9 

Polarity 	 : 	Bipolar 	 Guwahati Bench 

LEAD 	 ATRIAL 

") Mm nifacturer 	 MEDTRON!C 
	 MEDTRONIC 

b) Model 
	

Capsure SP Novus 	Capsure SP 

c) Serial 
	

LERO81O62V 
	

LAJ420333V 

ENJ.X)/EPI 
	

Ludocardial 

CARDIOLO GIST 	Dr. SRIRAM RAJAGOPAL 

Coinments/Cplications 

Next Ibilow up on 	Review after three months. 

Doctor's signature 
Dr• srA/1 	(i(;ard) 

0TJ1IIEi 	 ;.SPI 
A\'AAVi;1. 	 nz. 
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'tite ChieF Medical Diretlu', 
N F Railway, 

I )a I 

I'! ii .tth proper channel 

SIBiECl': Cmn'erioi: of.hI priud lo cüIflhlIIiüI(C le,;'e.0-oi:1 (' SC/)tembt!S 200 

To 22...  Fehraiii':i' 2009. 

have IIIC liolloift It) niorm yOU dIal 	I1iIYC noticed in iiiy IThY Slip ot May 200 

about some recovery ol over payment duritig my sick period ti'om I 8 September 200k to 
id  February 2009, On Further eiiqtniy I have conic 10 know I hal it happened due 10 fl 

: )OIiCai RUt aboul the sick period where 1 WI ole "1-lal F LA P hum I 
811i Septeinbet ,2( ) to 

?2 I  i'CIU)Iai\ 7, 0O)' Actually it WUS a Sill) 01 Pell and I lly iit(CUh101) WLS to apply lot 

conversion ot Ite,siL Liud to ('otnitititate leave where iiiv sick period .yiIl he dedti'k'l 

[iota my I .1-lAP UCCOUIIL I am elIelmiCIy suity br the tisiake amid I mc(ju you to kiiidk 

look iii to he matter and lake 	niirv action 10 	on','(it th. Lick item  io':l [iou 	PH 

Septenihet' 2.U0S to22nd Februar 2UO5 to coitit utate lea \•e. 

Luiciosed here.viI h the copies of Ilesh apphicatioi is IS coiuiflUtLte leave. 

"ourSSJiaC[CiY entrd 

NOV 2009 

Guwahati l3nch ' 

I 

I )t Imjut I teL a 
Sr. I) N'l C)i(' li/NI 1,(..ii 
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09  
To 

The Chief Medical Director, 
N F Railway 
Mal igaon 

Through proper channel 

514! ject: Conversion ol  sick period to commuted leave Iron, 18Ih  September 2008 to 
22" February 2(109. 
R/. M' prei'ious letter to you dated 15 06 2009 

Sir, 

Ref as above 1 would like to inform you that 1 have applied for commuted leave 
for my sick period from 181h  September 2008 to 22IId  February 2009 in place of Half LAP 
that has been sanctioned by you. I failed to mention about the word commuted leave due 
to some misunderstanding in my said application. I came to know about the mistake after 
1 received the pay slip of month of May 2009 only and I appealed for correction in my 
previous letter dated 15.06.2009. But I found that no action has been taken so far. There 
fore sir 1 request you again to kindly look in to the matter and take necessary action. 

I would like to mention again !hat I applied for half LAP for the said period where 
1 failed to mention about the word commuted leave due to slip of pen and actually I 
wanted to mean LHAP as con edIeavoededucted from my LHAP account, 
which I have already mentioned in my previous application. 

Yours Sincerely 

V 
V / / 

Dr. Roopali Deka 
Sr DMO/CHIMILG 

*4uacIied a copv of my letter dated 15. 06.20(19 

Copy to 
1. GM('P), N F Rly. /MLG 

1) 	C.  

Dr. Roopali Deka 
Sr. DMO/CHIMLG 

?€A 

IL 
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I , 

N P RAIl WAY 

No 363EIiI3720) 

To, - 
(SmI) koopoli Deka, 

Sr.DMO/C H/Mi. c: 

Office of the 
General Manager(P), 

Maligaon, Guwahati-1 t 

Dated: 2808.2009 

Sub. Regularisation ofsick period. 
	 26 NOV 2069 

Ref. Your letter dated 16.3 '.2009. 	
Guwahati Bench 

In reference to your letter quoted abr.ve , il, s to intimate that you 

applied for [HAP on 06.03.2009 and accordngly s'ction memorandum was 

issued on 09.04.2009. On 16.07.2009 you again appec or converion of [HAP 

into commuted leave i.e. after a period of 4 months. 

of Para 505 of REC Vol-I, conversion of 	kid 01 ieve into 

another to be submitted within 30 days. 

In view of above, your requesi for converion of I_HAP into commuted Ieve 

is not permissible. 

This issues with the approval ol competent authority. 

r1 c?,;eJ 
(Dy.CPO/Gaz) 

for GENERAL MANAGER(P) 

Copy to- 

MD/CH/MI_G for infornatiori. 

tfi) 
/ 

J 

. 7 
(Dy .0 PO/Gaz) 

for GENERAL MANAGER(1:) 


